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O R D E R 

05.12.2018-   After hearing learned counsel for the parties for a 

while and having regard for the nature of the appeal preferred by the 

Appellant and the interim direction passed by this Appellate Tribunal 

on 3rd October, 2018, I am of the considered opinion that this appeal 

can be disposed of by providing the time frame for disposal of application 

by the learned Adjudicating Authority (National Company Law 

Tribunal), Ahmedabad Bench, Ahmedabad, where the application is 

said to be pending consideration even now.  

The appeal is accordingly disposed of with direction to the 

Adjudicating Authority to decide the question of admission of 

application under Section 7 of the Insolvency and Bankruptcy Code, 

2016 after hearing the parties and considering their respective  
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contentions. The Adjudicating Authority will make endeavour to 

consider the application on the question of admission and dispose off 

the same within two weeks from the date of this order, uninfluenced by 

any observations made by this Appellate Tribunal in terms of its order 

dated 3rd October, 2018. 

Accordingly, the appeal is disposed of. 

 
 

           
    

      (Justice Bansi Lal Bhat) 
                                                                       Member(Judicial) 
Ar/uk 
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